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\ ORDER (Oral)
: VICE CHAIRMAN (A)

BY HON'BLE MR. S.R. ADIGE,

direction to

T
Applicant prays for 2a

| ’ . .
) : : Respondents to keep the D.E. initiated vide

Oorder dated.l7.3.97 pending tilllthe'disposal

'\ of the criminal case against him.

2. "~ p perusal of the charge sheet in the
D.E. and the charge sheet in thev criminal

case discloses that both are grounded on the

t of allégations ‘namely harbouring a

! same Se

' e - .
dfserster, assisting him in escaping from
custody. concealing - information from

S : . -
authorities, and arranging fake and , false

documents, etc.
s
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4. We note that by interin order dategq
5.8.97 Respondents have been allowed to
Proceed wijtp the enquiry’upto the Stage of

examinatijion of pys, but not to Compe]l

defence in  the Criminal case ti11 the

disposal of that Case,

may nof be prejudiced, but thjg ground. ijg

6. In the Present case, the charges
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7. After hearing: both parties

interim order déted 5.8.97 are made absolute

(to which Respondents' counsel has no serious
objection) and/ Permission jg - granted to
either side to move the Trlbunal for vacation
or modlflcatlon of the  same after the
conclusion of the cr1m1nal case against the
applicant. |

8. | The 0.A. stands | disposed of

accordingly. No costs,
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